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"f.or the'™ p wt: O the cpphcant

idm arasecutlrg 'tha case the same .1.:: hereby di smisse

oA mo. 241/2005
Date of order: 22,05,2006

Nore is present. for tle applicant,
Mr. M. Godara, proxy counsel for
Mr. Vinit Mathur, counsel for tte respondents, - -

In this case the learneg Proxy counsel for
Mr. Vinit Mathur, counsel for rESpondarts has
submitted that tbe re*wly is ready but it ceulci not

be served to the other side since nobody is
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appearing on behalf of +he apmlzcent On tEe« last ,
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occasmn alse, the appllcant was not breserrt .
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’I‘here.foxf,e t }'e reepondents are not .m a p@sm:ien

to serve with a copy of tne £@t:ly to the couns sel.
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( J K Kaush.zk )
' Judl Mem.aer

'.. seems that the applicant is et :Lnterested
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